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Through Cisco Webex Video Conferencing

- Fresh suit partition and permanent injunction alongwith
under order 39 rules 1 & 2 CPC has been received through e-
- Same has been put up before the undersigned through whatsapp. It

mber of Ms Ojasavi Khaneja, Ld Counsel for the

71503001)
. 10-2020 for consideration.
is directed to intimate the Ld Counse!

| for the Plaintiff



MCA No. 11/19
M/S FITJEE LTD. Vs. MONIKA GROVER

Through Cisco Webex Video Conferencing
30-09-2020

Since the matter was adjourned en-bloc due to pandemic covid-19
m't‘{on. therefore, the ordersheet during the lockdown period is not on

Present: Ms Kashyap, Ld Counsel for the Appellant.
Sh Shagun Mehta, Ld Counsel for the Respondent.

sel for the appellant seeks a short adjournment for filing
s and addressing final arguments in the captioned

v

(Manish Sharma)
ADJ-01/West
THC/30-09-2020

Put up for final arguments on 10-11-2020.



Civil Suit No. 835/17
NARINDER BIR KAUR Vs. SATRUPA SINGH

Through Cisco Webex Video Conferencing
30-09-2020

Since the matter was adjourned en-bloc due to pandemic covid-19

situation, therefore, the ordersheet during the lockdown period is not on
record.

Present: Sh Praveen Suri, Ld Counsel for the Plaintiff.
None for the Defendant.

It is apprised by the Ld Counsel for the Plaintiff that the
possession of the property has already been handed over and
keys were handed over by the Defendant to the Plaintiff before
the court on 6-03-2019. Today, the matter is listed for arguments
on pending applications under order 8 rule 10 CPC and 15 A
CPC.

Put up for reply / arguments on the pending applications on

07-01-2021.

(Manish Sharma)
ADJ-01/West
THC/30-09-2020













Civil Suit No. 13001/16

PRIYAWART SEHRAWAT Vs. ASHOK DESWAL
Through Cisco Webex Video Conferencing
30-09-2020

Since the matter was adjourned en-bloc due to pandemic covid-19
situation, therefore, the ordersheet during the lockdown period is not on

Present: - the Plaintiff.

unsel for the Defendants submit that their application under
or 7 rule 11 CPC is pending disposal.

Put up for arguments on the abovestated application on
28-01-2021.

(Manish Sharma)
ADJ-01/West
THC/30-09-2020



Civil Suit No. 78162/14

PRAHLAD VERMA Vs. MADAN LAL ORS

Through Cisco Webex Video Conferencing

30-09-2020

Since the matter was
19 situation, therefore, the o
on record.

adjourned en-bloc due to pandemic covid-
rdersheet during the lockdown period is not

Present: Ld Counsel for the
on U/o 6 Rule

An adjournment is sought for arguments on applicati
17 CPC for amendment of the Plaint.

Put up on 25-01-2021 for arguments on abovestated application.

(Manish Sharma)
ADJ-01/West
THCI30-09-2020

At this stage, Sh Deepak Kandhari, Ld Counsel for Defendant No.
1 has appeared and he has been notified of the order pai:od}day.
(Manis harma)

ADJ-01/West
THC/30-09-2020
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Civil Suit No. 1278/18
ANUDEEP NARANG Vs. SANJAY KHANNA

Through Cisco Webex Video Conferencing
30-09-2020

Since the matter was adjourned en-bloc due to pandemic covid-19

situation, therefore, the ordersheet during the lockdown period is not on
record.

File already received by way of transfer from the court of Sh. Anuj
Aggarwal, Ld, ADJ-07, West, THC, Delhi by the orders of Ld. District &
Sessions Judge, West, THC, Delhi. It be checked and registered.

Present: Sh Nitin Nayyar, Ld Counsel for the Plaintiff.
None for the Defendant.

Ld Counsel for the Plaintiff submits that he has already filed
replication to the WS filed by the Defendant and has also supplied advance
copy to the other side. Put up for admission / denial of documents, if any, and
for framing of issues on 17-12-2020.

(Manish Sharma)
ADJ-01/West
THC/30-09-2020



Civil Suit No. 375/20
mmmwmv.e.muum&m.

Through Cisco Webex Video Conferencing
30-09-2020

Present: Sh Harpreet Singh Popli, Ld Counsel for the Plaintiff.
Sh Kanwal Chaudhary, Ld Counsel for Defendant No. 1 &2.
Sh Shubho Jana, Ld Counsel for the Defendant No. 3 & 4.
Arguments heard by the Ld Counsel for the Plaintiff.

Arguments heard in part on application under order 39 Rules 1& 2
filed by the Plaintiff. At this stage, Sh Kanwal Chaudhary seeks
some time for obtaining instructions from his Client. In view of the
same, let the matter be listed tomorrow i.e. on 1-10-2020 at 2.30

PM. v

(Manish Sharma)
ADJ-01/West
THC/30-09-2020































(Manish Sharma)
ADJ-01/West
THC/30-09-2020




